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16.8.02 	 Heard Mr. .Chanda, learned 

	

(1. 	counsel for the applicant. 
WVVJ 

Issue notice to show cause as 

to why the contempt prbceediin9hshall 

c4 	 ry oJ.tU 	 Inot b a i ni ti a t ad. 

List on 16.9.2002 for orders. 
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o 	 ii 6.9.20021 	List on 1.10.2002 for order. 
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1.10.02 	Li8t on 12.11,2002 to enable 

the,reapondents to Pile 	plyQflthøs.. 

p ryr made by M r. A • Dab Rob',  lea mod 

Sr.- C.G.S.C. for the Respondents. 
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12.11.02 	Liàt agin on 12.12.2002 to 
enable the respondents to file reply. 
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12.12.02 	 Reply has been filed. List 

on 20.12.2002 for further orders. 
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OrK 

C.P. NO. 34/2002 in O.A. No.216/97 

ot tfle Tr 

20.12.2002 This application' is for contempt 

filed by the applicant for alleged non 

compliance of the judgment and order dated 

6.5.1999 passed in 0.A. Mc. 216/97. By 
the said judgment and order, the 1'ibunal 

directed the' respondents to appoint the 

'applicant under the respondents by relax-
ing the age bar. he respondents moved the 

High Court and by judnelit and order 
dated 11.9.2001', the High Court refused 
to intervene in the matter. Mr. B.K. Shar-

ma, learned Sr. counsel appearing on 

behalf of the applicant submitted that 
despitetheLdirection issued by the 

Tribunal dated 6.5.1999, the applicant is 

yet to be appointed. Mr. Sharma, also 

submitted that the matter is a long 

pending one and the case of the applicant 

was considered by the Tribunal vide order 
dated 1.8.1994 passed in O.A. No.126/1994. 
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Mr. A.JJeb Roy, learned Sr. C.Q. 

S,.. appearing on behalf of the respond- 
ents referring to paragraph 5 of the 

.fraffidavit stated that one post of pharma-

Cist-cum-C1erk is lying vacant in Kolkata 

jon retirement of Mr. A.Das on 30.11.2002 
and the respondents are willing to appoint 
the applicant in that post with immediate 

leffect after completion of the formalities. 

In the affidavit the respondents also 
stated that one post of pharmacistcum- 

will occur on 1.7 .2005 in the Govt. 

j Medical Store Depot, Guwahatj. 

Mr. B.<. Sharrna, learned Sr. 
1 counsel for the applicant stated that 
-the applicant is agreeable to accept the 
offer of appointment iij Kolkata also. 

iSince the applicant is agreeable, the 
'matter may now be resolved. 

The respondents shall now issue 
the appointment order to the applicant 
expeditiously as per the statement 
mentioned in paragraph 5 of the affidavit 

in terms of the coI;munjcation dated 
14.12.2002. 
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:•-'- 20.12.2002 	M. B.K. Sharma, learned Sr. 

counsel for the applicant also submitted 

tIiat}aince the applicant roniairied,out 

fro the department since 1984-85 and the 
" orde was passed by theTribunal on 1.8.94. 

he will lose the seniority and will be 

deprived of the pensionary benefits. We 
)1 	

: 
ae not inclined,' to pass any order in 

A 
- 	 the C.P. in this aspect, leaving it open 

to be resolved by the authorities themsel-

j 	yes justly, fairly and reasonably. 

The respozidents shall now complete 

I 	 €he process of appointment of the applica- 

nt in Kolkata within two weeks from the 

dte of receipt of the order. 

Subject to the observations made 

above, the conteIpt proceeding stands 

clossed. 
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